No.UPLOK-2/DE/239/2019/ARE-14

Sub:

GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

Bengaluru-560001

Date: 12th December, 2022.

RECOMMENDATION

Departmental Inquiry against Shri
Nanjegowda, the then Panchayath
Development Officer and Secretary,
Lakkondahally Grama Panchayath,
Vijayapura, Devanahally Taluk, Bengaluru
Rural District (now retired)-reg.

Ref: 1) Government Order No.r@@w/ZZS/@wom/ZOD,

The Government by its order dated: 24/09/2019 initiated
the disciplinary proceedings against Shri Nanjegowda, the then
Panchayath Development Officer, Lakkondahally Grama
Panchayath and Secretary, Vijayapura, Devanahally Taluk,

Bengaluru Rural District (now retired) (hereinafter referred to as

Bengaluru, dated: 24/09/2019.

2) Nomination Order No.UPLOK-2/DE/239/
2019, Bengaluru, dated: 01/10/2019 of
Upalokayukta, State of Karnataka, Bengaluru.

3) Inquiry Report dated: 09/12/2022 of
Additional Registrar of Enquiries-14,
Karnataka Lokayukta, Bengaluru.
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Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,



Delinquent Government Official, for short as DGO) and

entrusted the Departmental Inquiry to this Institution.

. This Institution by Nomination Order No.UPLOK-2/DE/239/
2019, Bengaluru, dated: 01/10/2019 nominated Additional
Registrar of Enquiries-14, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
Departmental Inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

. The DGO, Shri Nanjegowda, the then Panchayath Development
Officer and Secretary, Lakkondahally Grama Panchayath,
Vijayapura, Devanahally Taluk, Bengaluru Rural District (now

retired) was tried for the following charges:
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4, The Inquiry Officer (Additional Registrar of Enquiries-14) on
proper appreciation of oral and documentary evidence has held
that, the Disciplinary Authority has ‘Partly Proved Point No.T’
and ‘Not Proved Point Nos.2 to 5° of the charges leveled

against DGO, Shri Nanjegowda, the then Panchayath

/.



Development Officer and Secretary, Lakkondahally Grama
Panchayath, Vijayapura, Devanahally Taluk, Bengaluru Rural

District (now retired).

. On perusal of the Inquiry Report, in order to prove the guilt of
the DGO, the Disciplinary Authority has examined one
witnesses i.e., PW-1 and Ex. P-1 to P-22 documents were got
marked. DGO has examined himself as DW-1 and got marked

Ex. D-1 to D-7 documents.

. On re-consideration of Inquiry Report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer.

Therefore, it is hereby recommended to the Government to

accept the report of the Inquiry Officer.

. As per the First Oral Statement of DGO furnished by the Inquiry
Officer, DGO, Shri Nanjegowda has retired from service on

31/05/2012.

. Having regard to the nature of charge ‘Partly Proved Point
No.1’ and ‘Not Proved Point Nos.2 to 5’ against DGO, Shri
Nanjegowda, the then Panchayath Development Officer and

Secretary, Lakkondahally Grama Panchayath, Vijayapura,
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Devanahally Taluk, Bengaluru Rural District (now retired) and
on consideration of the totality of circumstances:-

“It is hereby recommended to the Government to
impose penalty of withholding 10% of pension
payable to DGO, Shri Nanjegowda, the then
Panchayath Development Officer and Secretary,
Lakkondahally Grama Panchayath, Vijayapura,
Devanahally Taluk, Bengaluru Rural District (now

retired) for a period of 1 year”.

9. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

L.

(JUSTICE K.N.PHANEENDRA)
UPALOKAYUKTA-2,
STATE OF KARNATAKA.
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8. The complainant Sri Muniraju K.M., S/o. Mariyappa,

Kammasandra Village, Hasigala Post, Hosakote Taluk,
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Bengaluru Rural District, (hereinafter referred as
complainant in short) has filed this complaint against
Sri  Devaraj.K.H., Member, (2) Smt.Padmavathi,
Ex.Member, and (3) Sri Nanjegowda, PDO of
Lakkondahally Gram Panchayath, Devanahally
Taluk,(hereinafter referred as respondents 1 to 3) and
the same is taken up for investigation u/s 9 of the

Karnataka Lokayukta Act, 1984.

. It is stated in complaint that the following persons who
are relatives of Respondent No.2 Smt. Padmavathi, Ex-
Member of Lakkondahalli Grama Panchayath were
granted houses under various schemes of Rajiv Gandhi
Housing Corporation Limited;

1. During the year 2005, a house was granted in the
name of Smt. Padma;

2. Smt. Hanumakka, mother of Smt. Padma who
was not a resident of Kammadasanda village was
granted two houses;

3. Smt. Nethravathi, (wife of brother of Smt.Padma),
who was not a resident of Kammasandra Village,
was granted one house;

4. Smt.Lakshmamma  (mother-in-law  of  Smt.
Padma), was granted two houses;

S. Sri Chikkappaiahnna, (father-in-law" of

Smt.Padma) was granted one house;

&



10.
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6. Smt.Sakamma (a relative of Smt. Padma her
husband Sri Chinnappa) was granted two
houses;

7. Smt. Muniyamma (mother of Smt.Sakamma) was
granted one house;

8. Smt.Manjula (daughter of Smt. Sakamma) was

granted two houses;

Thus 12 houses were granted in the names of relatives of
ex-member of the Lakkondahalli Grama Panchayath.
The above persons have not constructed houses. But
bills were prepared showing the foundations of some

other houses.

Likewise the following persons, who are relatives of first
respondent Sri Devaraj, were granted houses under
various housing schemes;

(1) Smt. Chikkananjamma, (mother of Sri Devaraj)
was granted two houses;

(ii) Sri Narayanaswamy brother of Sri Devaraj was
granted one house.

(iii) The relatives of Sri Devaraj, namely
(a)Smt.Munithayamma W/o. Manjunath;
(b)Smt.Manjula W/o. Muniraju; (c)Smt. Shobha
W/o. Shivanna; (d)Smt.Sunandamma W/o.

Narayanaswamy; (e) Sri Dileep Kumar
S/o0.Chowdappa;(f) Smt.Parvathamma W/o. K.P.
Narayanaswamy; (g)Smt.Yashodamma W/o.

Ramesh were granted houses



(iv) Smt.Munilakshmamma W/o Narayanaswamy
and Smt.Lakshmamma W/o Narayanaswamy
(both are one and same person) were granted two
houses.

The above persons have not constructed houses. But,

12.

bills were raised by showing the other
foundation /houses.
Another Member of the Panchayath Smt. Bhagyamma

was granted a housc. Her relatives namely Smt.

Manjula (wife of brother-in-law), Smt. Munithayamma

and her two daughter-in-laws Smt. Rajeshwari and

Eramma were granted one house each.

I

and ration cards in respect of his relatives.

14,

The first Respondent had got issued voter identity card

It is further alleged that Sri Beeresha, who was working

as Bill Collector, has got sanctioned a site allotted to his

sister-in-law, namely Vasantha of Kolar Village, which

site was reserved for school building.

IS

An ex-member of the Panchayath, Sri Chinnappa had

encroached 35 guntas of Government land in Sy. No.30

of Kammasandra Village.
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The complainant has further alleged that in relation to
the following civil works, the respondents have raised
bills without executing the works and misappropriated
the amount.

(i) Improvement of road from Sathyawara Road to
the house of Sri Bajantri — Estimated cost -
Rs.40,000/- (12th finance scheme for the year
2009-10)

(ii) Drainage works by the side of Sathyavara road
(SGRY Scheme for the year 2004-05)

Allegation is also made against one Sri Vasanthakumar,
who was running a fair price shop at Kammasandra
Village stating that the articles were not being

distributed to the card holders.

The first Respondent has offered comments dated
16/3/2011 to the complaint allegations, denying the
allegations. He has stated that the complainant being
unsuccessful in the Panchayath eclections, has made
false allegations. The houses were allotted to the
beneficiaries after passing resolutions in the Grama
Sabha. No irregularities were committed in the
allotment of houses to the beneficiaries. With regard to
civil works, he has stated that the works were executed
satisfactorily. Therefore, he requested for closing the

complaint.
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21.
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The complainant has filed his rejoinder dated 8.4.2011
along with documents reiterating the complaint
allegations and stated that the comments offered by first

Respondent are false.

Thereafter, the 3rd Respondent, who was working then
as Secretary/Panchayath  Development officer of
Lakkondahalli Grama Panchayath was impleaded as
additional Respondent and his comments were called.
The 3rd Respondent filed his comments dated
23/1/2019, denying the allegations made in the

complaint.

The copies of the documents submitted by the
Complainant and first Respondent are examined with
reference to the complaint allegations and noticed the

following;

(1)As per the copy' of the list of beneficiaries
selected under Grameena Ashraya Scheme for the
year 2006-07, Smt. Hanumakka W/o. Late
Veerabhadrappa was selected as one the
beneficiaries at S1.No.17. Again for the year 2008-
09the name of Smt. Hanumakka W/o. Late
Veerabhadrappa was included in the list of
beneficiaries for the Grameena Ashraya Scheme
for the year 2008-09 at Sl.No.11. Therefore, Smt.
Hanumakka W/o. Late Veerabhadrapa was
allotted two houses in different years.

B



(2)As per the copy of form No.l1 - application for
grant of benelit of the scheme, Smt. Padma
W/o.Chinnapa was allotted a house for the year
2005

(3)Smt. Lakshmamma W /o. Chikkappaiahnna was
selected as a beneficiary under Indira Awaz
Scheme for the year 2008-09, As per the copies of
Form No.l, it is seen that two different houses
were  allotted to  Smt.Lakshmamma  W/o.
Chikkappaiahnna.

(4)Sri  Chikkappaiahnna S/o. Chinnappa was
allotted a house under under Grameena Ashraya
Scheme for the year 2008-09, as per the list of
beneficiaries for the year 2008-09.

(5)Smt. Nethravathi W/o. Mallesh was allotted a
house under Indira Awaz scheme, as per list of
beneficiaries for the year 2008-09.

(6)As per list of beneficiaries for the year 2006-07,
Smt. Sakamma W/o.Krishnappa was allotted a
house under Grameena Ashraya Scheme for the
year 2006-07. Again, as per the list of
beneficiaries for the year 2009-10, Smt.Sakamma
W /o.Krishnappa was allotted a house under Indira
Awaz Scheme for the year 2009-10.

(7)As per the list of beneficiaries for the year 2006-
07 wunder Grameena Ashraya Scheme, Smt.
Muniyamma W/o. Late Chinnaiah was allotted a
house.
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(8)As per the list of beneficiaries for the year 2006-
07 under Grameena Ashraya scheme, Smt.
Manjula was granted a house under Grameena
Ashraya Scheme.

(9)As per the list of beneficiaries for the year 2006-
07 of Grameena Ashraya Scheme, Smt.
Chikkananjamma W/o. Late Hanumantharayappa
was sanctioned with a house. Again, as per the
list of beneficiaries for the year 2008-09 under
Grameena Ashraya scheme, Smt.
Chikkananjamma W /o.Hanumantharayappa was
allotted a house. It is seen from the applications
submitted to the Rajiv Gandhi Rural Housing
Corporation the photographs are one and the
same. Therefore, two houses arc allotted to one
and the same person.

(10) As per the list of beneficiaries of Grameena
Ashraya Scheme for the year 2005-06 Sri
Narayanaswamy S/o. Hanumantharayappa was
allotted a house.

(11) As per list of beneficiaries for the year
2009-10 wunder Indira Awaz Scheme, Smt.
Munithayamma W/o.Late Manjunath was allotted
a house. As per list the beneficiaries of Grameena
Ashraya scheme for the year 2006-07,
Smt.Manjula W/o. Muniraju was allotted a house;
As per list of beneficiaries for the year 2005-06 of
Gramecena  Ashraya  scheme, Smt. Shoba
W /o.Shivanna was allotted a house; As per the list
of beneficiaries for the year 2008-09 of Grameena
Ashraya scheme Smt. Sunandamma W/o.K.M.
Narayanaswamy was allotted a house; As per list
of beneficiaries for the year 2008-09 of Indira Awaz
scheme, Sri Dileepkumar S/o. Chowdappa was

8
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allotted a house; as per list of beneficiaries for the
year 2008-09, Smi. Parvathamma
W/o.K.P.Narayanaswamy was allotted a house; as
per the list of beneficiaries for the year 2006-07,
Smt.Yashodamma W/o. Ramesh was allotted a
house.

(12) In the list of beneficiaries for the year
2006-07, Smt. Munilakshmamma W/o. K.M.
Narayanaswamy is shown as a beneficiary for
allotment of house under Grameena Ashraya
Scheme. In the list of beneficiaries for the year
2009-10, Smt. Lakshmamma W/o. K.M.
Narayanaswamy is shown as a beneficiary for
allotment of house under Indira Awaz Scheme. As
per the complainant, both Munilakshmma and
Lakshmamma are one and the same person, but
by showing different names she was allotted two
houses. It is seen from the applications submitted
to the Rajiv Gandhi Rural Housing Corporation in
the names of Smt.Lakshmamma and Smt.Muni-
lakshmamma, the photographs are one and the
same. Therefore, two houses are allotted to one
and the same person.

(13) As per the list of beneficiaries for the year
2009-10 wunder Indira Awaz Scheme, Smt.
Bhagyamma W/o. Manjunath was allotted a
house. In the same list, Smt. Munithayamma
W/o. Late Papanna was allotted a house. In the
beneficiaries list for the year 2005-06 under
Grameena Ashraya Scheme, Smt. Rajeshwari W /o.
Muniraju was allotted a house.

22. From the above, it disclosc that the persons named in

the complaint were granted houses under various

N
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25.
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schemes from the year 2005-06 to 2009-10. As per the
complaint allegations, the above persons are relatives of
first and second respondents and one Smt. Bhagyamma,
member of the Lakkondahalli Grama Panchayath. There
are no documents to link their relationships with the

first and second Respondent and Smt. Bhagyamma.

As stated above, at Sl. Nos.(1), (3), (9) and (12), Smt.
Hanumakka; Smt. Lakshmamma W/o.
Chikkappaiahnna; Smt. Chikkananjamma and Smt.
Munilakshmamma (Lakshmamma) were granted two
houses each by the Panchayath, which is in violation of

the Rules.

Smt. Lakshmamma W/o. Chikkappaiaiahnna mentioned
at Sl. No.3 (para 13) and Sri Chikkappaiahnna S/o.
Chinnappa mentioned at Sl. No.4 (Para 13) are the wife
and husband. However, Smt. Lakshmamma was
granted two houses and Sri Chikkappaiahnna was
granted one house. Thus, three houses were granted to

the persons of same family.

In relation to execution of work of repair of drainage on
the road towards Sathyavara road: The first Respondent
along with his comments has furnished copy of estimate

in relation to the above work. The estimate was

g
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prepared for a sum of Rs.20,000/-. This estimate was
signed by Junior Engineer, Taluk Panchayath, Hosakote,
The date of preparation of estimate is not forthcoming.
The first and part bill in relation to the above work was
prepared for a sum of Rs.9,800/-, which is attested by
President (Smt. Nagarathnamma) and Secretary (third
Respondent). In the first and part Bill, a sum of
Rs.5000/- is shown to have been spent for materials and
a sum of Rs.4,800/- is shown to have been spent for
wages. The Bill for procurement of the materials is not
forthcoming. On the obverse of the Bill, the details of
materials i.e., 20 bags of cement, 15 mm Granite slabs
and 10mm granite slabs is mentioned. The same is not
attested by any person. The President and Secretary,
who have attested the first and part bill have not affixed
the date on which the Bill was passed. The mode of
payment of bill i.e. by cash or through cheque is not

mentioned.

In relation to the above work, in the contract bill, it is
stated that the measurement of work was taken on
28/8/2003 and recorded at page 93 of the measurement
book No.LH/6282. The officer in charge of work (Junior
Engineer, Taluk Panchayath, Hosakote) has not affixed

the date below his signature. The extract of

&
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measurement book is not furnished. The work was not

check measured by the Sub-divisional officer.

In relation to the above work, the second and final bill
for a sum of Rs.20,000/- was prepared. The third
Respondent has affixed his signature on the bill. He
has not put the date of passing the bill. The signature of
President is not found on the Bill. The total value
shown in the Bill is Rs.10,000/- (NMR) and Rs.10,000/-
(materials). The person who received the amount of
Rs.10,000/- as shown in the Bill cannot be identified.
The details of work shown on the obverse of the Bill is

nothing but extract of estimate.

The first Respondent has also furnished copy of the NMR
sheet in relation to the above work. The signatures of
alleged NMR workers found on the NMR roll are scored
off. The date of execution work is not forthcoming on the

NMRs.

In view of the above discrepancies there are reasons to
believe that the execution of work of repair of drainage

was not executed.

In relation to the execution of work of construction of

Water Pond and installation of pipeline: The first

g
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Respondent has furnished copy of the estimate in
relation to the above work, which was prepared for a
sum of Rs.17,005/-. The President and Secretary of
Lakkondahalli Grama Panchayath and Junior Engineer
have attested estimate. The Assistant Executive
Enginecr, Panchayath Raj Engineering Sub Division,
Hosakote, has not affixed his signature. The date of

preparation of estimate is not forthcoming.

The contract Bill for a sum of Rs.17,065/- was prepared
in respect of the above work. After deduction of a sum of
Rs.380/- the bill was passed for a sum of Rs.16,625/-.
The President and Seccretary of the Panchayath have
attested the Bill. The date on which the bill was passed
is not forthcoming. The person who received the amount

of Rs.16,625/- has not affixed his signature.

In the contract certificate, the officer in charge of work
has stated that he had taken the measurements of above
work on 20/5/2008 and recorded the same at pages 1 of
measurement book No.13 - 15. The measurement book
number stated therein is not clear. The contractor has.
not affixed his signature on the place shown for his
signature. The details of work mentioned on the obverse
of the contract certificate is incomplete and details

cannot be verified. There is no check measurement of

N
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work by the sub divisional officer. The extract of

measurement book is not furnished for verification.

The mode of payment of bill is not forthcoming. In the
extract of cash book, a sum of Rs.16,625/- is shown to
have been paid on 29/6/2009 towards the pipeline work
at Kammasandra. The details regarding the persons to
whom the payment was made, whether it is through

cash or cheque are not mentioned.

There are reasons to believe that the above work was not
executed and the documents were fabricated to show

that the work was executed.

In relation to the work of improvement of road from
Kammasandra Sathyavara road till the house of Sri
Bajentri:

1) As per the copy of the estimate furnished
by first respondent, the total cost of the work is

shown as Rs.37,000/-. The estimate was
signed by the President and Secretary of
Lakkondahalli Grama Panchayath. The

Assistant Engineer and the Assistant Executive
Engineer have not affixed their signatures.

ii)) The Contract Bill in relation to the above
work was prepared for a sum of Rs.36,750/-.
After statutory deductions, the bill was passed
for a sum of Rs.33,443/-.

8.
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11i) The President and Secretary of
Lakkondahalli Grama Panchayath have attested
the Bill without affixing the date of passing the
Bill. The contractor has not affixed his
signature on the Contract -certificate and
regarding receipt of amount.

iv) The officer in charge of work has stated that
he has taken measurement of work on
5/5/2009 and recorded the same at page 5 of
Measurement book No.1. The sub divisional
officer has not check measured the work. The
extract of measurement book has not been
furnished for verification.

v)  The details of work mentioned on the
obverse of the contract certificate is totally
obscure and it cannot be verified.

vi) In the copy of the extract of cash book, a
sum of Rs.33,443/- is shown to have been paid
on 14/5/2009. The details of person to whom
the amount was paid and mode of payment i.e.,
whether through cheque or cash is not
mentioned.

vil) In view of the above discrepancies, there
are reasons to believe that the above work was
not at all executed.

drainage of Kammasandra village:

1) The first Respondent has furnished the
copy of estimate in relation to the above work,
which was prepared for a sum of Rs.8,200/-.

3
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In relation to the execution of work of desilting from the



The estimate was signed by the President and
Secretary of Lakkondahalli Grama Panchayath.
The Assistant Engineer and the Assistant
Executive Engineer have not affixed their
signatures.

i1)  The Contract Bill in relation to the above
work was prepared for a sum of Rs.8,140/-. The
President and Secretary of Lakkondahalli
Grama Panchayath have attested the Bill
without affixing the date of passing the Bill.
The contractor has not affixed his signature on
the Contract certificate.

iii) The officer in charge of work has stated
that he has taken measurement of work on
5/5/2009 and recorded the same at page S of
Measurement book No.l. The sub divisional
officer has not check measured the work. The
extract of measurement book has not been
furnished for verification.

1v) The details of work mentioned on the obverse
of the contract certificate is totally obscure and
it cannot be verified.

V) In the copy of the extract of cash book, a
sum of Rs.8,140/- is shown to have been paid
on 14/5/2009. The numericals in the cash book
is altered. The details of person to whom the
amount was paid and mode of payment i.e.,
whether through cheque or cash 1is not
mentioned.

19
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In view of the above discrepancies, there are
reasons to believe that the above work was not at all

executed.

37. In view of the above discussions, there is prima facie
material to proceed against the third Respondent Sri M.
Nanjegowda, the then Secretary of Lakkondahalli Grama
Panchayath, Hosakote Taluk - presently retired and
residing at Market road, Vijayapura, Devanahalli Taluk,

Bengaluru Rural District.

38. Therefore, in exercise of the powers vested u/s 12(3) of
the Karnataka Lokayukta Act, 1984, this
recommendation is made to the Competent Authority to
initiate departmental disciplinary enquiry against the

respondent and to entrust enquiry to Upalokayukta.

39. - Further, as per Sec.12(4) of the Karnataka Lokayukta
Act, the competent authority is required to intimate the
action taken or proposed to be taken on this report
within three months from the date of receipt of this

report. Hence this charge.
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ANNEXURES
St- Particulars of Documents
No
1 | Witness examined on behalf of the Disé?p?nary Authority |
PW-1 | Sri. Shivappa Sal_agare S/o R_angappa, Member
Secretary, Gadag.
2 Documents marked on behalf of the Disciplin_ary
Authority Ex.P-1 to Ex.P-22
'Ex.P. l—l_Complaint given to this institution.

"Ex.P.2 | Form No.1.

Ex.P.3 | Form No.2 (Affidavit).

Ex.P.4 | Letter dtd: 07/02/2011 submitted to this institution. |
List of beneficiaries in Ashraya Yojane 2006-2007
with marked portion.

'Ex.P.6 |List of beneficiaries in Ashraya Yojane 2008-2009

with marked portion.
Ex.P.7 List of beneficiaries in Indira Avas Yojane 2009-

20010 with marked portion.

Ex.P.8 Beneficiary details in Rajiv Gandhi Housing Society'
Ltd.
Ex.P.9 | Beneficiary details in joiv_(gdlﬁ Housing -Sz)cigtgf
Ltd.
Ex.P. 10 |List of beneficiaries in Indira Avas Yojane 2009- |

20010 with marked portion.

Ex.P. 11 Béneﬁciér_y_details_in_Ra_jiv Gandhi Housing Socie?y'
Ltd.




-

32

»

| Ex.P. 12 | Beneficiary details in Rajiv Gandhi Housing Soc_:i_e?y
Ltd.

'Ex.P. 13 | Estimation pertains to Lakkondanahalli Grama.

Ex.P. 14 | Contract certificate.

Ex.P. 15 | Contract certificate.

Ex.P. 16 | Copy of NMR.

Ex.P. 17 | Estimation perfains to Kammasandra Grama.

Ex.P. 18 Contract certificate.

Ex.P. 19 | Estimation pertains to Hoskote Taluk.

Ex.P. 20 _Contract certificate.

Ex.P. 21 | Estimation pei"t_ai_hé to Hoskote Taluk.

Ex.P. 22 Coﬁtract_ce_rtiﬁcate._

Witness examined on behalf of the DGO; Documents

marked on behalf of the DGO

[DW-1 | sri. Nanjegav;da M S /o Late Mﬁniyappa.

‘Documents marked on behalf of the DGOs thrdugh the

complainant

Ex.D.1 |Letter dtd: 12/08/2019 addressed to CEO, ZP,
Bengaluru Rural District.

Documents pertainihg to Lakkondanahalli Grama.

Documents pertaining to 1stbills to 4th bills.

Ex.D.4 | Documents pertaﬁng to bills.

A
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L Ex.D.5

Contract certificate.

Ex.D.6

1 Ex.D.7

Contract certificate.

Contract certificate.

Dated this the 9th December, 2022

&mf%bﬂ L2

(SUDESH RAJARAM PARADESHI)
Additional Registrar Enquiries-14,
Karnataka Lokayukta,
Bangalore.







